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" Resolution Re. Need to Check Population

Growth
SHRI RAMDAS AGARWAL
(RAJASTHAN): Sir, I move the

following Resolution:

“Having regard to the fact that the
population of our country is growing
at an alarming rate with serious
implications on the overall
socioeconomic development,
employment, housing, poverty
alleviation and on the living standard
of the people of India, this' House
resolves that:—

(i) the family
programmes be
implemented;

welfare/planning
strictly

the stringent rules be framed so
that Government employees would
be allowed to derive benefits in
service, only if they agree to have
two or three children;

(i)

suitable laws pertaining to family
planning be enacted so as to
restrain the candidates having more
than three children from contesting
elections of any type; and

sufficient funds should be allocated
under the family welfare
programmes during the Ninth Five
Year Plan.”
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*SHRI V. NARAYANASAMY (PON-
DICHERRY): Mr. Vice-Chairman, Sir,
my good friend, hon’ble Member Shri
Ramdas Agarwal has brought in a Private
Member Resolution with regard to the
fact that population explosion in the
country has serious repercussions on the
economy and the overall development of
the country. He has drawn the attention
of the Government towards the need to
control population growth effectively. He
has in his Resolution suggested strict
implementation of family planning prog-
rammes, stringent rules to discourage
Government employees from having
more than two or three children, debar-
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ring candidates from contesting election-if
they have more than three children and
allocation more funds for family welfare
programmes during the Ninth Five Year
Plan. He deserves to be thanked for
bringing such a Resolution.

Sir, in the whole of Asia, India has the
second larges population next only to
China. Though China stands first, it has
taken several drastic measures to control
population. but in India, in the name of
freedom, in the name of democracy we
have shut our eyes to the alarming
growth of population. Because of this, all
the projects and schemes, well thought
out and executed could not bring the
desired results on the socio-economic
front. This has resulted in more and more
people going below the poverty line.
Because of these reasons hon’ble
Member Shri Ramdas Agarwal has
brought in this Resolution. while moving
the resolution, he also explained the all
round repercussions due to population
explosion.

Mr. Vice-Chairman, Sir, people below
the poverty line in the rural areas consti-
tute 39.1% In the urban areas it is
40.1%. Be it Indira Awas Yojna,
Jawahar Rozgar Yojna, Integrated Rural
Development Programme, Women Self
Employment Programme or Minimum
Needs Programme, —all these schemes
could not help reduce the percentage of
people below poverty line. that is the
percentage of people below poverty line
has gone up from 37.4% in 1991 to 39%
today. This is not just because of some
lacunae in executing the schemes but
more because of the alarming increase in
population.

With this kind of a problem in hand,
the hon’ble Finance Minister has re-
cduced the allocation for family welfare
by Rs. 700 crores in the current year's
Budget. In spite of increasing the alloca-
tion, he has reduced Rs. 700 crores from
the allocation for the year 1995-96. Cer-
tainly this is not the right step to control
population. We should remember that we
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have lots of social commitments. we need
to provide drinking water, electricity,
dwelling wunits, roads, medical facilities
and employment to the rural poor. Then
alone they will be able to work hard, put
in their best and come out of the trap
called poverty line. Therefore, 1 appeal
to the hon’ble Minister sitting here, to
tell the Finance Minister to allocate more
funds for family welfare. With this re-
duced allocation of funds, even the family
planning programme connot bring the
desired results.

Sir, different views -have been expre-
ssed regarding compulsory family plan-
ning some time in the past. Several politi-
cal parties even opposed such moves. But
later, pecople volunteered for family plan-
ning. Educated people and those in em-
ployment thought it wise to go in for
family planning and have a small and
happy family. But people in rural areas,
particularly those involved in agriculture
and other small avocations are still ap-
prehensive about family planning
methods. Despite literacy programmes
and health awareness schemes highlighted
through guides, books, electronic media
and the press, people in rural areas
continue to have wrong impressions ab-
out family planning. This apart, they feel
that by having more children they would
be able to earn more. They think so
because they live in utter misery. Having
more children provides them a kind of
psychological socio-economic security.

Poor people like rickshaw pullers, labour-.

ers and those in small_avocations live in
illusions that more the number of chil-
dren more the income. But unfortunately
such large families turn out to be a great
burden and they slowly sink in total
misery. This is the situation today. I urge
upon the Minister to take effective steps
to educate these people in the rural areas
as to how they invite poverty by bearing
more children. The necessity for family
planning should be explained to the un-
educated people through various ways.
Sir, this Resolution of Shri Ramdas Agar-
wal addresses two Ministries. Both the

[2 AUG. 1996]

Resolutions 342

Social Welfare and the Rural Develop- -
ment Ministries have their roles to play in
giving effect to this Resolution. The
Ministry of Rural Development has a key
role to play in this matter. The fact is
that each year, hardly 1 to 1.5% people
come out of the poverty line. What is the
reason for this? I wish to cite an exam-
ple. The centre allocated funds for rural
development in Bihar and the funds were
sent to the State Government. But the
funds were diverted for some other pur-
poses.
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SHRI V. NARAYANASAMY: Mr.
Vice- Chairman, Sir, 1 am referring to
Bihar because, the funds that were meant
for rural development, for providing em-
ployment opportunities to the people be-
low poverty line, were used for other
purposes. This is the reason for the
failure of rural development programmes
and in Bihar, 54.3% people live below
the poverty line. I am quoting these
figures from the statistical data provided
by the Revenue Department. Sir, the
centre had provided funds for Andhra
Pradesh for poverty alleviation. But the
Government of Andra Pradesh directed
these funds for paying the salary of Gov-
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ernment employees. This has been refer-
red to in the Report of our Parliamentary
Committee. If the states divert about
75% of the funds provided by the centre
for poverty alleviation and rural develop-
ment towards some other purposes, how
can you bring up our people who are
below the poverty line?

Now we have a coalition Government
of 13 parties at the centre. 1 know the
compulsions of this Government. In ac-
cordance with the wishes of the states,
the centre had decided that the funds for
rural development will go only through
the respective state Governments. We
have had bad experience in the past
wherein such funds were diverted for
other purposes. He opposed giving such
free hands to states due to this reason.
Now, the.hon’ble Finance Minister has
said that the funds for rural development
will be provided to the state Govern-
ments for Implementation of poverty al-
leviation and rural development program-
mes. I want to ask the hon’ble rural
development Minister, whether you have
any mechanism to monitor the implemen-
tation of such schemes by the states?
What would you do if a state Govern-
ment diverts these funds for some other
use? In Andhra Pradesh, there is no
money to pay salary to its employees.
And if such funds are misused for paying
salary, what shall happen? I want the
hon’ble Minister to tell whether he is
sctting up any monitoring committee?
And what action will be taken against the
states that divert funds? I am hopeful the
Minister will answer to these points.

Time has come wherein we have to
come to terms with reality. We launch
various schemes for poverty alleviation
and employment generation. But as
Mr. Agarwal had pointed out, there is a
gap of 2% between the employment gen-
eration and population growth. This has
compounded our problems. Each year
the number of unemployed youth is in-
creasing. I would like to know how you
are going to tackle this problem? When
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we are in power, we had introduced
various schemes like JRY, IRDP
Minimum Needs Programme and Women
emacipation scheme. Now you are also
going on with those schemes. But 1
wounder whether you will be able to
convince the states to successfully imple-
ment these schemes. That is why we
thought of Nagar Palika system. Unless
you create these Nagar Palikas you won’t
be able to implement those schemes suc-
cessfully. That is the reason we had
resolved to have Panchayati Raj. Then
alone the funds would reach the poor,
the ncedy.

Sir, I shall make just two more points
and conclude.

I have a word about land holdings. We
have passed legislations calicd Land Ceil-
ing Act and Urban Land Ceilling Act.
However, these Acts have been seri~—<lv
implemented in West Bengal and Kerala.
They have done a laudable job and 1 am
very happy about it. But what about
Andhra pradesh? I am not referring to
any political party. And what about Kar-
nataka and even Tamilnadu. Hon’ble
Minister is here and his party is in power
Government in Tamilnadu. What is hap-
pening in Bihar? the feudal overlords
have expolited the innocent people, taken
away their lands and made them live in
utter misery. That is why the population
living below poverty line is swelling day
by day.

Sir, we have over 9 lakh acres of
surplus’ land lying unused in the country.
These lands should be distributed among
the weaker sections, particularly the
scheduled caste’ people and the tribals
who are below poverty line. By doing so,
you would be able to slowly reduce the
percentage of people below poverty line.
I know the hurdles and difficulties cre-
ated by the bureacuracy, the middlemen
and banks in carrying out any scheme.
We had introduced schemes for providing
seif employment to women and the
youth. But the banks which were sup-
posed to provide funds to women to start
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small avocations behaved differently. The
attitude of the banks must change. You
should take necessary steps to see that
banks have a human face in tune with the
policy of the centre.

Mr. Vice-Chairman, Sir, this Govern-
ment claims to be the Government for
the rural people and they also say that
the hon’ble Prime Minister hails from a
village. T am happy about all this. But I
would like to ask you one thing. How
much you have allocated for agriculture
this year? (Time bell)

Sir, I am going to conclude in two
minutes.

The Budget presented by you shows
that for agriculture you have allocated
only 75% of the allocation made in
1995-96. You have allocated Rs. 1000
crores for water resources development. I

welcome that the hon’ble Finance Minis-

ter has admitted that food production has -

gone down by 2%. If that be s0, you
should have allocated more funds for
agriculture sector. The Prime Minister
and other Union Minister talks of impro-
ving the living condition of the rural
poor. But your Finance Minister is al-
locating less funds for agriculture. Why
this dichotomy? How can you go ahead
with the Five Year Plan and even family
planning programme this way?

Sir, during Congress Government, we
had brought in a Bill to prevent those
having more than two children from con-
testing elections. But several hon’ble
Members opposed it in this very House.
May be they had three four children.
Now that Shri Ramdas Agarwal has
brought in this Resoultion for discussion,
the Government should accept the sprit
of the Resolution. The Social Welfare
Minister and also the Rural Development
Minister should see that sufficiant fund is
allocated for social welfare, family plan-
ning and rural development. This Gov-
ernment has been trumpeting that it is
the Government of rural India. Therefore
it is incumbent on this Government to
allocate more funds towards family wel-
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fare and to educate the rural people
about the need for family planning. The
Government should also allocated suffi-
cient funds for alleviating poverty particu-
larly in the rural areas. Then alone the
unfortunate situation of just 2% people
enjoying all luxurjes of life will change.
With these words I conclude.
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Dr. Bharati Ray.

DR. (SHRIMATI BHARATI RAY
(West Bengal): Mr. Vice-Chairinan Sir, I
thank you very much for giving me an
opportunity to speak on this very
interesting Resolution. I have heard three
very interesting speeches, one in Tamil
and the other two in Hindi. I would have
liked to speak in Bengali also. Bengali is
a very good language. I am resisting my
temptation to speak in Bengali.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): There is a convention here.
You have to give notice in advance to
speak in Bengali. Did you do that?

DR. (SHRIMATI BHARATI RAY): I
am resisting my temptation to speak in
Bengali. You know, Sir, that we have to
face so many temptations in our life. I
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say this Resolution is a very interesting
Resolution. I say this because 1 agree
with the general principle that population
of this country is growing at an alarming
rate. That is true. I agree with the idea
that there is a need for population-
control I will not say planning; Yes , that
is true. I agree with

Clause 4 that sufficient funds should be
allocated wunder the Family Welfare
Programme. Very true. More money
should be allocated for Family Welfare
Programme; the more the money, the
more better it is. But I am afraid that I
cannot agree with Clauses 1,2 and 3. In a
very brief speech, I will explain why. I do
not agrce with Clauses 2 and 3 because I
consider them discriminatory; 1 consider
thein disecriminatory because in clause 2 it
is stated that only the Government
employees should be deprived of their
benefits in service. Why single out
Government servants only? There are
lawyers, there are doctors, there are
teachers and so many other professionals.
Just beacuse it is easy to control the
Government servants, it is not right to
isolate or identify one section of the
population only. More interesting is
clause 3 that candidates having more than
three children should not be allowed to
contest elections. I am very surprised that
this Clause is here, Why? What is the
reason for this Clause? It is because we
are a special class of people? Is it because
we represent the nation? What is it? 1
have serious objection to it because this
excludes many women. Women have
children and let modesty not prevent me
from telling the truth women have no
control over their Body. They have
children because their husbands want
children. And if you have this Clause,
them many women who do not want to
have children, but have to have children,
will be excluded like this in some other
sections of the community also women
will be excluded. So will be some other
sections of the community. And we know
many of the poorer sections of the people
have more children because of many
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reasons and I will come back to that
point later. They will be debarred from
contesting the elections which are ‘the
tools for getting power in this country.
And, therefore, I cannot agree with
Clause 3. And anyway, is it true that we
can, by making Clauses like this solve our
problems? Has compulsion yielded any
result so far? Think of the Dowry
Prohibition Act, on which our hon.
friend, Mr. Yadav was speaking so
eloquently. Think of the Marriage Act,
the age under the Marriage Act. Children
are being married off in villages all over
India. Do you think compulsion would
really work? Do you think the passing of
this Resolution would really stop these
people from having children? Yes? I
agree with the basic premise, of course.
But these are not the methods of
implementing really what we want.

The question is: why do we have
children at all? Why do these people
have children, apart from, of course, the
urge of nature? Mr. Vice-Chairman, Sir,
I read a very excellent article which came
out in ‘Population Studies’ some years
ago, wherein, a sociologist had made an
excellent analysis of Kenya. He argued
that in the developing countries, they
have children, more children, because
wealth passed from the children to the
parents; not from the parents to the
children.

The people in the rural areas, the poor
people, as we all know, are actually very
clever and very intelligent. Illiteracy does
not mean ignorance. Illiteracy does not
mean foolishness. No doubt; literacy is a
tool. But the rural people know what is
best for them. They know that their
children would earn and they would be
benefited. On. the other hand, in the
advanced countries, the parents have to
pay for their children. They do not get
any return from their children. I am
quoting this gentleman. 1 am just
summarising his thesis. There is no
reason for them to have.more children.
The more the number of children, the
greater the economic burden there. But
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in the developing countries, it is the
reverse; The more the number of
children, the leasser the economic
burden; firstly, because, they would start
earning from the age of five or six;
secondly, in countries like India, under
the family system, they support the
family. Mr. Vice-Chairman, just to give
an example, I have three children. If my
first son does not look after me,
hopefully, the second son would.

Therefore, under the sort of family
system and family structure that we have,
children are needed to some extent. I am
not against the Resolution, in principle. I
am not arguing for population explosion.
I am only pointing out as to why in
developing countries like India, people
have more children.

Sir, here, we must not forget the infant
mortality rate in our country. If I have
three children, I am not sure whether all
the three children would’ survive. If I
have more than three children if I have
four children, I do not get the benefits of
child care; I do not get health care
facllities. When I am not sure whethser all
the three children 1 have would survive,
why should I be debarred from contesting
any cleetion? I am not sure. If I know
that all the three children I have would
survive, if I know that I would have child
care facllities, if I know that I would have
medical facilities, I woyld agree; but I am
not sure.

There Is one eother point, a very
important point, which 1 forgot to
mention. 1 did net talk sbout the first
part of the Resolution which says that
tamily  welfare/planning  programmes
should be strictly implemented. In my
view, the family welfare programmes
have not been properly thought out
because they target women. Actually,
they should target men. As 1 said,
women have no control over their bodies.
Once I went to a village. I do not want to
name that particular State. I went to the
village and talked to the women. The

next day 1 was gheraoed. The people in _:
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the village asked me: ST ¥ foRR #?
They asked me: ‘Why did you go and
talk to them’? They said: ‘If you want to
say something, tell us’.

Therefore, Sir, 1 would suggest to the
hon. Minister, through you, that there
should be a rethinking in this regard: a
rethinking as to who should be the target
of our family welfare programmes.

In conclusion, I would say that unless
there is a general socio-economic
improvement in the country unless there
is a rise in the literacy rate—‘literacy’
means not only just knowledge, but a
little more than that—unless I am aware
that is good for me and what is not good
for me, uniess I am aware what if I have
three children, all my three children
would survive, I ‘would never agree to
population control.

Thank you, Sir.

*SHRI IQBAL SINGH: In today’s
session, I am going to speak in Punjabi. 1
have always spoken in English or Hindi,
so I thought that there are about 11 crore
Punjabi speaking people in India and
abroad. Mr. Ramji Das Aggsrwal has
taken up this resolution and I took it as
an opportunity to speak in Punjabl. After
I wrote to the Government, the library
was supplied with Punjabl newspapers &
magazines and I myself have never
spoken in my language. So, I think
Mr. Bhupinder Singh Mann has - alo
spoken in Punjabl before and shall speak
perhaps today also.

The Resolutlon i8 very important for
the nation. India is a developing country
with a large population. It is second only
to China in population whereas it ranks
7ith in the world from the area point of
view. It is said that the population of
India and China-combined, form one-
third of the population of the world.
According to the 1991 census, the
population of India was 85 crores which
has increased to 90 crore plus todav. In

*English translation of the
delivered in Punjabi.

speech
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1881, the population was only 25 crores.
India was a vast country having the
original components. of Pakistan and
Bangladesh. Even after 50 years, we used
to sing in our National Song that “‘we are
35 crore soldiers and we have told the
world of our existence, the flag of our
country is the best”. But today we are
witnessing that after the 1939-45 world
wars, population has increased sharply.
One reason is the declining death rate.
Another is that although our country had
to face drought many times, but we never
had to go through a famine any more.
We are proud to say that our country got
rid of a famine-like situation when_ it
attained independence. Side by side,
many epidemics were controlled, plague
and small pox etc. were simply rooted
out. So we see that the increase in the
population of India cannot be attributed
to the negligence of the people only,
there are many other reasons too.

It is said about India that it is a rich
country but her people are poor. The
meaning is that we have ample natural
resources but the lack of tachnique and
lack of proper utilisation of natural
resources is making poverty cling to us.
The progress of any country depends
upon two main things. (1) Natural
resources; and (2) Human resources.
Human  resources can help control the
population of the country by proper
utilisation of higher education and
production and thus help the utilisation
of natural resources.

As 1 have mentioned before that
according to 1881 census, the population
of the country was 25.40 crores which
declined to 23.59 crores in 1891. In 1901,
it was 23.83 crores, whereas it was 25.21
crores in 1911. the population remained
stable in 1921. In 1937, it increased to
27.90 crores which further increased to
36.11 crores in 1951. According to the
data available after the independence of
the country, one fact is clear that the
population is constantly increasing. In
1961, it was 43.52 crores, in 1971 it was
54.82 c¢rores, in 1981 it was 68.52 crores
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and 85.50 crores in 1991. Today, it has
crossed the 90 crore mark. This is clear
that every year this increase amounts to
1.30 crores—interestingly, it is equal to
the total population of Australia. There
are such countries like Denmark which
have only 50 lakh inhabitants.

Population is directly related to
education. It is commonly seen that
illiterate people are hardly conscious
about population control. We are
ashamed to say that India is ranked
amongst the most backward countries of
the world. The percentage of literacy in
1971 in India was 29.48% wherecas it
increased to 36.23% in 1981. According
to the data available from 1971 census,
illiterate men were 53% and 75% women
were illiterate. The literacy percentage in
1981 was 46.59% for men and 24.82% for
women. It is an accepted fact that we
shall have to educate our women in order,
to control our population. If woman is
educated then she can understand the
problems of a large family and thus
contribute in controlling the population.
Discipline is essential to attain literacy in
India Education will have to be kept
away from Politics and communalism. I
do not feel hesitant to say that the New
Education Policy introduced during the
government of late Shri Rajiv Gandhi has
yiclded positive results and we have
covered great distances in this field.
today, one or two states are claiming
100% literacy and many districts in some
states are actually 100% literate. During
the tenure- of Former P.M.
Mr. Narisimha Rao, a summit of a
countries with the largest population took
place in Delhi. It was emphasised that
100% literacy be achieved in the
countries. The P.M. of India had assured
during this summit that we shall attain
this target in our country.

It is not a matter of mere literacy. The
issue concerns higher education for the
people too. It is but natural that one
child can be given better education
whereas the famly will have to face
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difficulties in educating more than one
child because the means of income are
limited.

The increasing population of India is
also adversely affecting the economic
development of the country. The pressure
on land and capital is increasing
everyday. Per capital land is decreasing.
Increasing Population is the root cause of
all the problems of the country—This is
why we are facing problems regarding

food, accomodation, clothing,
transporation, environment, education
expantion, unemployment, disease,

inflation, hoarding, Black marketing and
corruption etc. We have 2.4% of the
total land of the world whereas our
population is 15% of the total population
of the world. According to facts, for this
ever increasing population, we have to
provide 18.2 lakh tonne, 13 crore mits. of
cloth, 36 lakh houses, 1.30 lakh primary
schools, 4 lakh teacher, 52 lakh
employment  opportunities for the
uncmployed. If strong steps are not taken
to check this increase in population, this
problem might become aggravated.

Some steps that can be taken are—

(i) The marriageable age should be
increased. Acharya Rajneesh has
said that the age of the woman
should be more nature because
that will help her understand
things better and thus contribute
to the development of the
nation.

(ii) The rapid spread of education
should be ensured. It has been
said in Guru Granth Sahib that
“Education is meant for the
welfare of mankind and it has
nothing to gain for itself.” The
giver as well as taker of
cducation should be keen to do
his respective job; only then can
be spread eof education be
ensured.

(iiif) The people shouid be motivated
to raise their living standards.
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They should be made conscious
towards small families.

(iv) The girl child should be given
higher education, Our
constitution has already decided
for free education for all
children upto 14 yrs. of age.

(v) Moral Education be made a part
of education. Sex education
should also be given to children.

People should be made conscious
towards the wuse of contraceptives.
Vasectomy tubectomy be made essential
after two children.

People should be motivated to bridge
the gap between a girl and a boy. To
keep on producing children for the mere
desire for a boy is not good. The family
with one child be given special facilites.
Any family with more than two children
should be deprived of all such benefits
like Bank-loan ration cards etc. It is
important to metion here that this
experiment has yielded positive results in
China. This is why they have been able
to check the alarming growth in
population.

About womankind, our society has
always had a negative approach. A girl
child is seldom desired. But Guru Nanak
Dev Ji has said that “Let not the woman
be condemned for she is the one who
gives birth to kings.” She is the one to
give life to great people. When we say
“Sita Ram” or *“Radha-Krishna” we
mention Sita, the woman before Ram
and Radha before Krishna so, woman
should be respected in this country. A
fellow Parliamentarian Madam has just
said that it is the husband who decide
about children but today we are trying
for the 33% reservation in the Parliament
as well as the whole of the country in
order to make both work as equals. And
woman too should be able to motivate
her husband. Therefore, education of
woman is very essential.

So, it can be said that for proper
development of the country, population



359 Private Members’

has to be checked. If we want to see’

industry, "agriculture to develop, if we
want that unemployment be alleviated,
we must check population growth. You

must be remembering that we used to -

import food-grain from America, a few
years back. It is right that the farmer of
Punjab and Haryana and some other
states has progressed a lot in agriculture
but this increase means nothing if
propulation keeps on growing.

In order to raise the living standards,
to root out corruption from society, to
spread cducation, to control inflation and
to increase the national income, we have
to control population.

I would rather say that we must take
strick stcps, if need be. Seeing the gravity
of the problem, we must rise above party
lines. I remember in 1975, Sanjay Gandhi
had raised this issue. I admit some
mistakes had been committed, but 1
remember till today that in 1977, the
Congress Party lost only becausc this
issue of vasectomy and tubectomy had
been raised, Family Planning made us
loss the elections. Today all parties have
an eye on the vote bank.

I read in newspaper yesterday that in
Punjab a father killed 3 daughters, oaly
due to population. They all consumed
poison. Today, there has been a care in
which a cancer patient had killed his 13
year old son—due to porerty. This type
of wunhealthy atmosphere has to be
stopped. I am reminded of a few lines by
Igbal—in which he has given' the idea
that the Indian must think of his country
because the calamity is about to fall. If
hc does not wake up in time, he will be

destroped and nobody will ever
remember him.”
This issue therefore, demands great

attention, in order to lead the country on
the path of progress. We shall have to act
togcther. 1 have spoken in Punjabi for
the first time today, I am proud to say
that India is country with many
languages. “We are all like stars but our
shine is like one. We are all Indians.”

[RAJYA SABHA]
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[ We are to attain great heights and make
India rise. This will be our greatest
achievement. Jai Hind.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I have to make an
announcement. The prime Minister will
make two Statcments at 5.30 p.m. here.
One is regarding Jammu and Kashmir
and the other is on the law and order
situation in Delhi, the assurances about
which was given yestrérday during Zero
Hour.

st gEsft (A RA): STEdrEE Sf,
gaE, S A9 g9 Sen & fau ug fKarn
o gEs A F 5 Al S SR = g
e 5t A uER XA §, WK 9@ g R o
afrer ¥ ol TEY X Goelt # 1wl W B WeA
¥ WO T | A8 95T o W ® fR o W
AE DreR AF AgEw ¥ TRR T 9 W
g 7€ wrE A ®)

TR, UFHE 9EE TSN St S ¥R A
% o @ Piffa )1 wE e o @l X e
e =T fru €, ge S wudd fean 2
qu AW S 56 wWid & fau faf@ f & =

e % @ owE ¥ Fier ofg & @ j)
@ fhg St 3 gd 3% e 6 o' oW ™
o T i frgaE W A W w §

fgmm ¥ waem o o gfg & @ R}

Teed, S % g fAat SEEen eER
v # off afRafag w7, 3 Baifsa swe
% 3ud R s @ T ) gfeEe sk
STl TW W e e R, fegEm ¥ o
gy fap @ R faed e ¥ wwa
frgEm @ I off, Iad AW @ W
Rege ¥ 0 9 T @ A e o @ R
R W WA T NES Sgd O ® E, R
& wed o1 W | W @ AR T8 Tl EL
fF oo e W W@ F T @ g @ g9E=n
¥ whea ¥ oo & 2, v oFuw off @
e % whea ¥ figae 9 & @ shar At R
e ¥ e & &, AT por o gem @
Y AR S ¥, mEwE A W €, IR

L GO @ WS W W@ 2 R ug Wi a9g @ R
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s e  gfg 8 @ #1 o ug wuY F
aEEd W i FF e S R W @

afg i I afen AfFT gufg & ¢ art 4@

tdsrE R S EE D @ ¢
3 A FE A HE B w1 W w ¥ e
B @ ¥ AW ¥ e ¥ sk wemw &
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st 3u ? e 3ad fiw Y 9@ ¥ sk Rras
9 R R w &, a€ WO ¥ WA g1 oW
s Wt S waw i ok sufow ¥ fR S
300 § ST QrEel F W fmn | 3 e
St W gafer e e ¥ R o 185 § =
e F AR 39 yg A e # foufa 8 98
) o 9% frufy @ ol sud F& 7 = @
2 } wHEEER, e, S 3k @A) ¥
®S g WA # g Wio gAadt & B R ww ¥
3 R, WA W wEN FE E A wAESn F
I At 9 R/ o g fen ww w6t
SR MGk d| ¥ ST HH AN A ok WM
IR FH ST SN AT F A b 9ge F
TR FEAd WM TEE @ W@, W owEn

A geR Y wad, ag R dw ¥ Bh agae

frmm # =@ oft v ¥ u o W arEEw ey
#l # i PR gER de-ard w= ¥ A TR R
1R § gaeal @ 2 F R W EEw B FAd
W & fAau o wi-Fef gme WA S
¥ AfF Ag or=d W ? FR W X A TE
Ja == @ ¢ fF SagEn F+9 B 9k | a=
FE ot AR 9 e B AR W ¥R
suEn ¥ gfg &t =fEw TE-ge w9 8/ WS
& ArE-aga wAE B €N SRk ge w9 7 o
F1§ it g ey ) fifa ¥ adt @ fe su wmEl
F, wnfa #, ¥ N IS N WEL! TH
SHR &1 ah 3 F fw s A A A R ok
4 F TR A R W AW F AT W
fffat 2 A MM A TW I G g,
59 H FA Y IR A N g Ty
frm @ TR W@ R, A F dEw Tg
@ 2, sa-fHeR dnli B Yo W @, ded
# Gon 93 W & o TEE WY =g SR H
o FRO FET Y A 98 ¥ e SAden ¥ § W
ORI | T IS ) afg B R .
Se, sa fora off ore faem 81 =few ) Twem
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a ¥F¥ae v @9 WA ¥ o g a9 fegmm |
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¥ o fom geen o 3¢ X @ R fegan
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5-5 @ 10 Yfedl T@, S6F FW HE JF 3 &
3l TEU e o @ 9l @ T TR A A
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guda fen ) waE T8 & we W) S@ a9’
yeae o, o o sl 3@ MR e
o f 8 | o = , I' Al i g
@ e, SfF AR U8 X & fF /0 uF gal
¥, zaforg f qal oelt 4l T wwar | fegEm H
EAW §W WG W ST §T 3, WE W AW H
ot ¥ =% 59w W Wi}, i woww vl
W T § ol fegEr o WY aren, 9w a8
frdt s w1 @, fd oify = @, feat o
# 8 fmd & ® @ IFH I A qJH
afeq & 3@ wan @), fama sl @ @ 2@
Y oTeX B T 2, IWH ¥R FFE kw9 I A
wHew * of | ol sufee o z@ jw ¥ W@



363 Private Members’

FH TR W AEEFET ¢ B oE af|m A
¥ TH Yot W@ W AUEFR B, WY U
WY W OAER T B =

B g ¥ 9 O w5 ogeE ¥
HFE T WX 9 % @ e Iniear s
¥ fofu sy ¥ D W A Y afaw w=
T 8 afew ¥ oA 3w o w wew
qFW A § | 0 R FiEA R, B g o @
ff 3@ FFF 59 99 W @ TR F e
# afger % 49 a= ¥ Sfiw M 30
T faern wfen) o ok 9f ¥ AR @] W=
e afe ot ¥ oT =aEn =, 3 QA a=
¥ 9 €1 R N W fufd w e o @
g € fR o9 A w@d W W ¥ IR
IEl Ty W F I AEHAT T Wi A
St 7E weE w8 w7 % Rt wd @
& W W FeAl FL, THK G &gl | SR I
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& wiwh ik gad FoeR T7 fag e e
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F A% A T A .. (=IEA)

v fig < X wr R W Be @ o= ¥
A @ SfEd TaE<) a1 S e | IR T
gaE 9 R S @ e ¥ W gEE W

Sad FE ¥ wEE @ T8 81 IR e .

FEE< © SR @ R e\ md W e
T 9z | e § o e = & 6 derEd
A ggdfy 9% F QR gEET * fog 39 =fwa S
e WA F S afee e ) 91 W
s = 9 | TR T8 B @ TEA FER-NER
W @ga BN ¥ Bm, afiw e o sl A
9 B FEEw & L (EE).. ), -dH

e sl sewwaa AwRE o W 5=
sfEE X F A AR0 T= g A, IR
At & w1 T AW ) TG FEE S S =A@
Rret ot =fRa @ FRel off SR & wEEE &1
o % ¥ wA G o wfee ek R
s ==y o | of SEaR @ St 8 39 ) R
® I o oy f @ o6 o sEaN &
ot wen R & s S9E §= B 34

[RATYA SABHA]
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1 ! FEvEa 1 R T W st e
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¥ @ T W RN e § Sffa weEa
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¥ A o @ ¥ ol T IHEmA @ R I
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FR WG ® ¥, A W OAE F FRRTE F
I FIE A J& o = sk Ray @m
an g% ¥ SR iR wh A ggaE
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% & fiFe o @ T

3l TaE: & W @ R w g oW H Ay
af fiea % Br w2 fraw ok wo ¥ ww
qre U A eNe U, g T W W
AEEEa T ¢ 3R SHREn F FW FOR
PrRAw R T8 B%m, SEEn a8 W 9 ' I
| ST w R IeE Ry e
HETE |

sfeit wmew fam  (few): Swewaw
ey, U GeE o) TS 3T W gN
% 9% §eA o wige e T wr e 3w
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“Having regard to the fact that the
population of our country is growing
at an alarming rate with serious
implications on the overall socio-
economic development, employment,
housing, poverty alleviation and on
the living standard of the people of
India, this House resolves that—

(i) the family welfareplanning

programimes be strictly
implemented;

(ii) the straingent rules be framed
SO that Government
employees would be allowed
to derive benefits in service,
only if they agree to have two
or three children;
suitable laws pertaining to
family planning be enacted so
as to restrain the candidates
having more than three
children from  contesting
elections of any type; and
sufficient funds should be
allocated under the family
welfare programmes during
the Ninth Five Year Plan.”

i)

(iv)

These are the enabling points. TE&H
R sga =S }, AW uga oW & A
59 o ¢ 6 3o =R fageill & oty 4
gl 9l g AN At A R T W oS
S w7 W R, 9% W9 wE 2§ IR ge ot Far
ST R R w0 AN TR 2 N uw B2 R
TRRY Fl AEE F TR A AN W I B
21 R U9 % foq Sfch onf S @
Fedeell Rz wen @1 999 2?2 TR 30w
I A V1 w] PeEh F Wy, e F
g B FwH AE T TR W A W G
q & = w0 B ¥ St e W S
FE-TE W wGfE@ fEm oS @ R, o @
soEar o @ € o o sER i, el 3w
fva 1 ge @ T -Felfrw, weA-duf,
n-fvEe, uod-wewtdl W #) gad
AT WG, WA, SfeEr o foera ¥

ME-3TETT O, SEr-SerT wrgan, ¥ 3R s

F I T RN TS wed f } 3k =
# =€ fufs 2w A fierd #1
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W 9% TR0 R B W S I T
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qi O g€ f @ Tha 21 9% B 5% W@ Ak
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1w of d 3| ufeen X w@ fF 7, 7€ 9@ A8
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children do you have?" [ said, "Three
daughters’’. He asked, “‘who carries the
name of the family?'' *the girls cannot

carry the name of the family. It is only
the boys who carry the name of the
family.”
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so W O | W I wE Rt dm s !

R TR T B W ¥ A A aw A =g
gt ¥ e vl urfER W 9 ace 2
A T el N S A Rows e 9 se-t
o7 arch aa w8, ¥ ot uwd sl fufa &
R T ¥ e d fa ¥ 3T w9 S
i v e A Yoo W oW R,
Rl & fof }, R feen S fien
SR | WY @ ¥ W mAfewa & o seee
R R S I # EE FR S @
& g #, faw Yl §, W e
A FEA ¥ W ol T % @ 8
wfeE whaal § 3R suh S WB | TR
# F fou w Az A = 9, S
R A W S B W W o ¥ wwe
SRR R R R R
T A, fEAE o, ' W W W,
R ot o e 9 et @ W) fegEm @
o Wt @ weh wAh, Tl e wed
Tt werft ol Tl ¢ e T et s
‘feel 50 W @ dla T weE ¥ ol oW

A 50 WA o S ol i e W ReEY
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THE VICE-CHAIRMAN (SHRI
TRILOKI NATH CHATURVEDI):
Thank you, Kamlaji. Now, if the House
so agrees, we may continue this
discussion in the next Session because we
have to take up the Statutory Resolution.
The Minister is also there to move the
Bill for consideration.

SHRI SATISH AGARWAL: Mr.
Vice-Chairman, 1 have given notice of a
- motion for reference of this second Bill

to a Select Committee of this House and
to report by the 12th of August, 1996. 1
seek your permission to move this
- motion. '

" Will the Minister move first and then I
, move?

[RATYA SABHA]

. Building and
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THE VICE-CHAIRMAN  (SHRI
TRILOKI NATH CHATURVEDI): The
Minister will first move the Bill for
consideration.

I. THE BUILDING AND OTHER

CONSTRUCTION WORKERS

(REGULATION OF EMPLOYMENT

AND CONDITIONS OF SERVICE)
BILL, 1996

Ii. THE BUILDING AND OTHER
CONSTRUCTION WORKERS’
WELFARE CESS BILL, 1996

THE MINISTER OF LABOUR
{(SHRI M. ARUNACHALAM): Sir, 1
beg to move:

“That the Bill to regulate the

employment and conditions of
service of building and other
construction  workers and to

provide for their safety, health and
welfare measures and for other
matters connected therewith or
incidental thereto, as passed by
Lok sabha, be taken into
consideration.”

Sir. 1 also move:

“That the Bill to provide for the
levy and collection of a cess on the
cost of construction incurred by
employers with a view to
augmenting the resources of the
Building and Other Construction

workers’ Welfare Boards
constituted under the Building and
Other Construction Workers

(Reguiation of Employment and
Conditions of Service) Act, 1996,
as passed by Lok sabha, be taken
into consideration.”

SHRI SATISH AGARWAL
(Rajasthan): Mr. Vice-Chairman, 1 wish
to move my motion for reference of the
Other  Construction
Workers’” Welfare Cess Bill, 1996 to a
Select Committee. My motion is as
follows:



